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]N THE CENTRAL ADIVIINISTRATIVE TRIBUNAL ‘
CUTTACK BENCH, CUTTACK Frvie e
O.A[FASRANO....... ,Qt/ ......... 199/ )
@WR@%‘%M 2@/&"0’% ceereesAPplicant (s)
Versus
....Ué\'-o'q 0(%,9\@%4&13 Q*Q\QL\{) ..Respondent (s)
' Sr..'Na' Date Order with Sigmeture
M, A,.N0,139 of 1994 SL{) C} dH,) g@’
, 37 EE, 9 /
1.11,3.94 Petitioners are til&/gé B%‘Q 2
permitted to jointly file this ui/ ‘l
application,Pkus,the MA is 9.3 9y
accordingly disposed of,No costs, |
Vice—ChairmEJn ‘}‘fﬂf Q’%&th
- v
0.A.N0,104 of 1994 Ao
| _ &L/ ;
2,11.3.94 | aMuit, Issue notice ,

,l.l,‘ i ‘
alongwith application and a copy ¢f t?&s order —
to the Opposite Party Nos,l and 2 '

by SPEED POST at the cost of the f}\m \A&W@% Sl
pe‘titioners who would deposit "WQY VWA {M / /?
the' requisites postal charges : " Jaz\'ﬁ @7’3 ,Q,x
during the course of the daye. 4
Issue notice to the L @{/’m{m

opposite Party No. 3 alongvith 7;\79
the épplic ation and annexures and Ren‘z\r‘x( Oa,sqacp\wree;
a copy of this order by Special ,_A,\?g,

: . el q\@a&~
Messenger at the cost of the ,\\:‘i\
petitione rvwhof:ﬁ’efoiit LB.SO/- '\v\:\\%%

(in cash)during the course of the Con-o=x
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day which would remain in the suspense

account tO be paid to the special

peon who would carry the nbticé..
Opposite pParties are called

by 1l6th 2April, 1994

upon to show Cause/as to whythis

applicatim shall not be alloved

and this natter may come up for

hearing on 18th April, 1994 alongwith

similar other matters which have been

fixed to 18th April, 1994 for hearinge

I have heard Mr.L.Mohapatra

learned counsel appearing for the

petitioners and Mr,ashok Misra leamedJ \\\ >

Senior Standing Counsel (Central) .It was
told to ne by Mr.Mchapatra that the
petitioners had been once called uptn
to take test for adjudicating their
sujtability for appoitment to the
post of data operator which could not
materialise because of a stay order
passed by this Bench in connection
with some other cases which has simce
been disposed of on 28th February, 1994,
On that date,the Division Bench has
observed that a seniority list be

prepared in respect of those petitioneq

and after adjudicating their suitabilitly
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he/she whoever is found to be sui@b}le
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No of | Dateof | Order with Signature
Order Order
e in g $1.3. 94] : he/she may be app-inted against the post of
l data operator,Being bound by the observationsg
[;

made by the Division Bench, it is directed

that the present petitioners be also considered
: for adjudicating their suitability in respect

| i of prek the posts of Data operator after their
seniority is fixed in the panel to be drawn up
by the coupetent authority and whosoever is

; found to be suitablé,he/she may , be‘ appointeds

| | Put up on the date fixed.
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